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Ccntral AdnlntgtrrtfYG mbu!81
Prlnclprl Bcnch, Ifcr Dclhl.

C.P. No. 389/2OO8 In
OA No. 29t6l200g

New Delhi this the l3ttt day of April, 2Ol l.

Hontlc fr. L.IL Joghln Vlcc Chefrnen lAl
Hontle tt3. f,ccre Chhlbbcr, fcnber l.Il

Shri Matravir Singh
S/o Shri Raghuvir Singh
R/o H.No.19, Gulshan Park-II,
Nangaloi,
Delhi-l10041. Petitioner

\

By Advocate: Shri Manoj R. Sinha.

Versus

Union of India through:

Shri Prakash
Genera;l Manager,
Norttrern Railway,
Baroda House, New Delhi.

Shri Pradeep Sarena
DRM Offtce, State EntrY Road,
New Delhi.

Shri Ashok Kumar
APO, DRM O{fice,
State Entry Road,
New Delhi. ..Respondents

By Advocate: Shri Shailendra Tiwary.

oRDER(Onll

Ur. L.IL Jochl, Vlce Chstrnnn lAf

The learned counsel for the Respondents has stated in an allidavit

Iiled today in the Court that judgment dated 3O.IO.2OO7 was received in

the ollice of Respondent Department through the Railway Advocate. It is

furttrer submitted that in compliance of the aforesaid order passed by

this Honble Tribunal, the pay of the Applicant has already been

protected vide letter dated O9.O5.2OO8 at the same stage which he was

rryp**i"g before his de-categorization, i.e., Rs.35oo/- per month in pay
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grade of Rs.2550-3200. The directions given in the order dated

O8.12.2OO4 were as follows:

"1O..... In view of the facts and circumstances of the case,
we allow the present original Application by setting aside
the impugned order. Respondents are directed to fix his
pay at the stage at which he was drawing previously in
the post held by him befiore medical de-categorization
from the date it became due. In that event, the applicant
would be entitled for dl consequential benefits. These
directions shall be complied with by the Respondents
within a period of three months from the date of receipt of
a copy of this order. No costs".

2. It is clear that the directions given in the above OA have been

complied with. The Contempt Petition is, therefore, closed. Notices are

discharged. If the Applicant has any grievance in the matter, he will have

liberEy to file fresh proceedings.
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